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‘of 200 MW each at an estimated cost of
Rs. 61.84 crores, The project report is
under scru iny.

Increasc in Strength of Travelling
Inspectors and Commercial Clerks
) (Western Rallway)

974, SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to State :

ta) the sanctioned strength of Travell-
ing Inspectors of Account and Commercial
Clerks on the rolls of Western Railway as
on the Ist December, 1969 and on the Ist
December, 1971 separately : and

(b} the percentage of increase in the
strength and the reasons therefor ?

THE MINISTER OF RAILWAYS
{SHRI K. HANUMANTHIYA): (a) and
{b). The information is being coll=cted
and will be laid on the Table of the Sahha.
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NOTIFICATIONS UNDER THE |
REPRESENTATION OF THE
PEOPLE ACT, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHAR.Y)
S!r ;

lbegtohyonthe'l‘ab!e—- .

(1) A Copy each of the fnuowh::_'-
. Notifications . (Hindi and English

Versions) under. subssection (3} of .-

- " saction. 169. afmawm
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2)

of the People Act, 1951 ;—

The Coanlduct of Elections
{Fourth Amendment) Rules,
1971, published in Notification
N» SO 5573 in Gazette of
India dat~d the 23d
Dccember, 1971

W

The <Conduct of Flections
(Amendment) Rules, 197
published 1n Notification N»
SO 7 (E) m Garette of
India dated the 28th Januarv
192 [Plac~d n Librarv Se<
No LT -—1493/72]

(u)

A copy exh of the followig
Notificatrons (Hindt and Fnrlish
Veorstions) under sub se tior { ) of
section 9 of the Representition of
the People Act, 1950 —

S O 5006 published 1n Garetie
of India dated the 28th
October, 1 71 making certan
corrections 1n Schedule VI
to the Delimitation of Parlia-
mentary and Assumbly Consti-
tucncies Order, 1966 10 resp ¢t
ot the State of Malhya
Pradesh.

{1

$.0 5240 published in Gazette
of India dated the 24th
November, 1)71 making cer-
tain conections and amend-
ments 1n Schedule X1 to  the
Delimitation of Parliainentary
and Assembly Constituencies
Order, 1966 1n 1e pect of the
State of Mysore

a)

S.0 5251 published n Gazetre
of India dated the 2%th
November, 1971 making cer-
tain coirections and amend
ments in Schedule [V to the
Delim tation of Parliamentary
and Assembly Constituencies
Order, 1966 10 respect of the
State of Gujarat

(1in)

S O. 539 pubished in Gazette
of India dated the 3rd
December, 1971 making cer-
tain amendments a0 Schedule

(v

CHAITRA 1, 1894 (SAKA)
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I to the Delimitation of
Parliamentary and Assembly
Constituencres Order, 1966 1n
respect of the State of Andnra
Pradesh

SO 32 (BE) published in
(azette of India dated the
i4th Janvary, 1272 makirg
certain  amendments in S he
dule V1 to the Delimitation
of Parhiaincnfary and Assem-
bly Constituencies  Order,
1966 m respect of the State of

8]

Jammu and Kashmir [Placed
tn library See No LT—
1494172]

PROC LAMATIONS RLVOKING PRESIDFNTS
RULL IN MYSORF AND TRIPURA

SHRI NITIRAY SINGH CHAUDHARY
With your permission, Sir, on behalf of
Shr K C Pant,

1 beg 1o lay on the Table a copy each
of the follow ng papers (Hindt and  Fnglish
versions) under article 356 (3) of the Consti-

tution -

(1) Proclamation dated the 20 March,

)

1972 1ssucd by the President under
clause (2) of article 336 of the
Constitution revohing the Procla-
mation ssued by him on the 27th
March, 1971 in relation to the Stite
of Mysoie published in Notification
No GSR 200 (F) m Gnhzete
of India dated the 20th March,
1972.

Proclamation dated the 20th March,
1972 ssued by the President under
clause (2) of artcle 356 of the
Constitation revoking the Procla-
manon issued by him on the 20st
January, 1972 in relation 10 the
State of Tripaura, published 1n
Notfication No G SR 201 (E)
in Gazette of India dated the 20th
Merch, 1972. [Placed in Library,
Ser No LT—1495/72)



